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Details o
  

1 Bond- IX
Gross loa
Cumulati
DOCO/p

Net Loan
Additions
Repayme
Net Loan
Average 
Rate of I
Interest 
Rep Sch
  

2 Bond- X
Gross loa
Cumulati
DOCO/p
Net Loan
Additions
Repayme
Net Loan
Average 
Rate of I
Interest 
Rep Sch
  

3 Bond- X
Gross loa
Cumulati
DOCO/p

Net Loan
Additions
Repayme
Net Loan
Average 
Rate of I
Interest 
Rep Sch
  

4 Bond- X
Gross loa
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of Loan 
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an opening 
ive Repayme
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n-Opening 
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2009-10
  
  
376.00
225.60

150.40
0.00

37.60
112.80
131.60

12.25%
16.12

  
  

343.00 
142.92 

200.08
0.00

28.58
171.50
185.79

10.90%
20.25

  
  
83.00
27.67

55.33
0.00
6.92

48.42
51.88

9.80%
5.08

  
  

6.00

 

 
VERAGE RAT

2010-11
  

0 376
0 263

0 112
0 0
0 37
0 75
0 94

% 12.25
2 11

10 Annua
  

343
171

8 171
0 0
8 28
0 142
9 157

% 10.90
5 17

12 Annua
  

0 83
7 34

3 48
0 0
2 6
2 41
8 44

% 9.80
8 4

12 Annua
  

0 6

 

TE OF INTER

2011-12
  

.00 376

.20 300

.80 75

.00 0

.60 37

.20 37

.00 56
5% 12.2
.52 6
al instalments

  

.00 343

.50 200

.50 142

.00 0

.58 28

.92 114

.21 128
0% 10.9
.14 14
l instalments 

  

.00 83

.58 41

.42 41

.00 0

.92 6

.50 34

.96 38
0% 9.8
.41 3
l instalments 

  

.00 6
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6.00 376
0.80 338

5.20 37
0.00 0
7.60 37
7.60 0
6.40 18
25% 12.2
6.91 2
s from 22-8-20

  
 

3.00 343
0.08 228

2.92 114
0.00 0
8.58 28
4.33 85
8.63 100
90% 10.9
4.02 10
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3.00 83
.50 48

.50 34
0.00 0
6.92 6
4.58 27
8.04 31
80% 9.8
3.73 3

from 07.12.2
  

 
6.00 6
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55.33

27.67
0.00
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2.37
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e year 

2.00

4.00
0.00

0.50
3.50
3.75

9.70%
0.36

  
  
38.00
15.83

22.17
0.00

3.17
19.00
20.58

9.60%
1.98

  
  
46.00
19.17

26.83
0.00

3.83
23.00
24.92

9.35%
2.33

  
  

2806.15
1091.70

1714.45
0.00

220.81
1493.65
1604.05

 

0 2

0 3
0 0

0 0
0 3
5 3

% 9.70
6 0

12 annual
  

0 38
3 19

7 19
0 0

7 3
0 15
8 17

% 9.60
8 1

12 annua
  

0 46
7 23

3 23
0 0

3 3
0 19
2 21

% 9.35
3 1

12 annua
  

5 2806
0 1312

5 1493
0 0

1 243
5 1250
5 1371

 

.50 3

.50 3

.00 0

.50 0

.00 2

.25 2
0% 9.7
.32 0
l instalments

  

.00 38

.00 22

.00 15

.00 0

.17 3

.83 12

.42 14
0% 9.6
.67 1

al instalments
  

.00 46

.00 26

.00 19

.00 0

.83 3

.17 15

.08 17
5% 9.3
.97 1
l instalments

  

.15 2806

.51 1555

.65 1250

.00 0

.44 268

.20 981

.92 1116
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3.00 3

3.00 2
0.00 0

0.50 0
2.50 2
2.75 2
70% 9.7
0.27 0
from 28-03-2

  
 

8.00 38
2.17 25

5.83 12
0.00 0

3.17 3
2.67 9
4.25 11
60% 9.6

.37 1
 from 22-3-20

  
 

6.00 46
6.83 30

9.17 15
0.00 0

3.83 3
5.33 11
7.25 13
35% 9.3

.61 1
from 08.03.2

  
 

6.15 2806
5.95 1824

0.20 981
0.00 0

8.39 295
.81 685

6.01 833
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2.50 
0.00 

0.50 
2.00 
2.25 
70% 9
0.22 
006 

 
  

8.00 
5.33 

2.67 
0.00 

3.17 
9.50 
1.08 
60% 9
1.06 
005 

 
  

6.00 
0.67 

5.33 
0.00 

3.83 
1.50 
3.42 
35% 9
1.25 
005 

 
  

6.15 28
4.34 21

1.81 6
0.00 

5.90 3
5.91 3
3.86 5

4.00

2.00
0.00

0.50
1.50
1.75

9.70%
0.17

38.00
28.50

9.50
0.00

3.17
6.33
7.92

9.60%
0.76

46.00
34.50

11.50
0.00

3.83
7.67
9.58

9.35%
0.90

806.15
20.25

685.91
0.00

326.23
359.67
522.79
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Rep Sch

8 Bond- X
Gross loa

Cumulati
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Additions
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Average 
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Interest 
Rep Sch
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Additions
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Average 
Rate of I
Interest 
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s during the y
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n-Closing 
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year 
e year 

nt upto 

year 
e year 

nt upto 

year 
e year 

6.84%
109.72

  
22.53

0.00

22.53
0.00
1.88

20.65
21.59

8.15%
1.76

  
  
62.13

0.00

62.13
0.00
0.00

62.13
62.13

8.68%
5.39

  

3782.81
1524.88

2257.93
0.00

303.28
1954.64
2106.29

7.7385%
163.00

 

% 6.84
2 93

32 Half yea
  

3 22
0 1

3 20
0 0
8 1
5 18
9 19

% 8.15
6 1

12 Annua
  

3 62
0 0

3 62
0 0
0 5
3 56
3 59

% 8.68
9 5

12 annua
  

 
1 3782
8 1828

3 1954
0 0
8 331
4 1623
9 1789

% 7.6927
0 137

 

4% 6.8
.84 76
rly instalment

  

.53 22

.88 3

.65 18

.00 0

.88 1

.78 16

.71 17
5% 8.1
.61 1
l Instalments 

  

.13 62

.00 5

.13 56

.00 0

.18 5

.95 51

.54 54
8% 8.6
.17 4
l instalments

  
 

.81 3782

.17 2159

.64 1623

.00 0

.10 356

.55 1267

.10 1445
7% 7.638
.63 110
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84% 6.8
6.33 57
ts from 01.06

  
 

2.53 22
3.76 5

8.78 16
0.00 0
.88 1

6.90 15
7.84 15
5% 8.1
.45 1
from 09.03.2

  
 

2.13 62
5.18 10

6.95 51
0.00 0
5.18 5
.78 46

4.36 49
68% 8.6
4.72 4
from 07.12.2

  
 

2.81 3782
9.26 2515

3.55 1267
0.00 0
6.05 383
7.50 883
5.52 1075
82% 7.567
0.41 81
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84% 6
7.04 
.2000 

 
  

2.53 
5.63 

6.90 
0.00 
1.88 
5.02 
5.96 
15% 8
1.30 
2010 

 
  

2.13 
0.36 

1.78 
0.00 
5.18 
6.60 
9.19 
68% 8
4.27 
010 

 
  

2.81 37
5.31 28

7.50 8
0.00 
3.56 3
3.94 5
5.72 6
71% 7.5
1.40 

6.84%
35.76

22.53
7.51

15.02
0.00
1.88

13.14
14.08

8.15%
1.15

62.13
15.53

46.60
0.00
5.18

41.42
44.01

8.68%
3.82

 
782.81
898.87

883.94
0.00

376.29
507.65
695.80
5760%

52.71


